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present: Shri Rishl prakash,counsel for the applicants

M. A, 610/2003

The time had already been extended Tor compliance
of the directlons of this Tribunal on 10.10.2002. Four

months time had been granted.

By wvirtue of the present application, Further
axtension 1% prayed Tor Ffour months, Once the time had
sarlier been extended, necessary care and caution should

rave been taken. prasently, rherefore, there g ne grouna

/@ |

) { V.5, agoarwal )
Chairman.

1o extjnd the time. Dismissed.
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